PUNJAB GOVT. GAZ. (EXTRA), MAY 29, 2018 (JYST 8, 1940 SAKA) 3443

3: 1-3.%.7.2018-19/37.-H&Wd ited ATfag & UAg feus AT &F 3ad fett mis argq
FoeE fouHes © 5t 180 (3) »itts fHST 28 HET, 2018 3 A 2018-19 & ot IfJe AN &t
AIES AOAs fiw this, »H®.2. § AITS J903 aH® W, "HMSB.E T ATS 3 nigHTIS
3T T

No.1-WCB-2018-19/37.-Under Rule 180(3) of the Rules of Procedure and Conduct of Business in
Punjab Vidhan Sabha (Punjab Legislative Assembly), the Hon ble Speaker has nominated Sardar Surjit Singh
Dhiman, MLA on the 28th May, 2018 to serve on the Committee Welfare of Scheduled Castes, Scheduled

Tribes and Backward Classes for the remaining period of the year 2018-19 in place of Sardar Harjot Kamal
Singh, MLA.

Chandigarh SHASHILAKHANPAL MISHRA,
The 29th May, 2018 Secretary.

HIGH COURT OF PUNJAB AND HARYANA AT CHANDIGARH
NOTIFICATION
The 29th May, 2018

No. 72 Genl.6/XVIL3,.-It is hereby notified for general information that High Court of Punjab and
Haryana at Chandigarh shall observe Summer Vacation from 4th June, 2018 to 30th June, 2018 (both days
inclusive) and the following timings will be observed during aforesaid period:-

Court Timings: 10:00 a.m. to 01:00 p.m. and
01:45 p.m. to 04:00 p.m.
Office Timings: 09:30 a.m. to 05:00 p.m. with half an

hour break, i.e., from 1.00 p.m. to 01.30 p.m.
BY ORDER OF HON'BLE THE ACTING CHIEF JUSTICE

Sd/-
Assistant Registrar (General)
for Registrar General

DEPARTMENT OF EXCISE AND TAXATION, PUNJAB
Bhupindra Road, Patiala, Punjab

ORDER
The 21st May, 2018

No. PA/ETC/2018/120.-In exercise of the powers conferred by section 168 of the Punjab Goods and
Services Tax Act, 2017 (Punjab Act No.5 of 2017) read with sub-rule (5) of rule 61 of the Punjab Goods and
Services Tax Rules, 2017, the Commissioner, on the recommendations of the Council, hereby makes the following
amendment in the order vide no. PA/ETC/2018/61 dated 23-03-2018, namely:-

In the said order, in the Table, against serial number 1, in column (3), for the figures, letters and word "20th May,
2018", the figures, letters and word "22nd May, 2018" shall be substituted.



